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things. In Britain where pre-marital
sex js almost very commen, they have
taken recourse to this method of virgi-
nity test. This is the nineth case and
eight cases have already taken place.
This examination by a male gynaecolo-
gist is a criminal assualt on the wo-
men....

MR. SPEAKER: Nothing more, Cal-
ling Attention. Shri Bal. He is not
there. Shri Kacharula] Hemraj Jain.

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED VIRGINITY TEST ON AN INDIAN
WOMAN AT HEATHROW AIRPORT IN
LoNDON

off wewerw wow dw (aremerz) ;g
wgiEg, # wfgerafin ow wger & fasfafes
fawa ¥t arx fadrw ol o w7 e Fewre

WA e e E fe d TR At § e ey
-

“mEE & N gk w97 ow qreig
afzar s18Ym 9fhare fed a3 & aaTa
WX I® 9T qvEre € whafen”

SHR; M. KALYANASUNDARAM
(Tiruchirapalli): Sir. I want to make a
submission regarding the Order Paper.
Yesterday after Question Hour when
the Members on this side wanted to
raise a debate on the Chinese invasion
of Vietnam, you were good enough to
assure that this matter would come up
for discussion in the House. Today,
I find that the statement to be made by:
the External Affairs Minister is with
regard to his visit to China and not
their invasion of Vietnam.

MR. SPEAKER: A discussion about
the Chinese aggression is there at
400 pm. It is there in the Order
Paper. Mr. Minister.

———
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, As the
House. . .
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MR. SPEAKER: The first name in the-
Calling Attention is that of Mr. Bal.

MR. SPEAKER: Don't record.
(Interruptions)®*

MR. SPEAKER: Mr. Minister, if you
answer anybody else, 1 will be in
difficulty. Don't record anything.

MR. SPEAKER: Record only the
Minister, nobody else.

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): Mr. Speaker, Sir, as the
House is aware, deep feelings of indig-
nation and concern have been aroused
all over India by the gross indignity
recently inflicted on an Indian lady at
Heathrow Airport in Britain. We
share these feelings and convey our
svmpathies to the victim for the humi-
lation she was subjected to. We
applaud her courage in bringing this
painful experience to our motice and
thank the British paper which first
called public attention to it. The only
consolation is that her case has put
a stop to certain obnoxious practices
which were resorted to by the British
officials in the name of controlling im=-
migration from the sub-continent,

The facts of the case are as follows:—

An Indian lady, accompanied by her
flance, an Indian who has been resi-
dent in U. K. gince 1982, arrived from:

*Not recorded.



223 Virginity test

[Shri Atal Bihari Vajpayee]

India at Heathrow Airport, London, on
24th January 1979. This lady, a
school teacher, aged 35 was made to
undergo a gynaecological examination
because the Immigration Officer did
not accept her statement that she was
coming to Britain to get married. She
was asked to disrobe completely and
her request to be provided with a
dressing-gown was refused. A male
doctor entered the room some time
later to conduct the examination.
Greatly embarrassed, she requested
that the examination, if necessary,
may be carried out by a lady doctor.
She wag informed that no lady doctor
was on duty. She had, therefore, to
submit herself to a medical examina-
tion by a male doctor.

On 1st February, when the incident
came to light through a report in The
' Guardian, the Indian High Commis-
sion informed us immediately. On 2nd
February. a strong protest was regis-
tereq both in London and in New
Delhi. The British Government were
informed that the lady had suilered
intense shock and that a great deal
of concern and resentment had been
aroused in the Indian community in
U.K. The public reaction in India
has been. unitedly expressed, especial-
ly by women's and youth organisations.
Many British MPs also deplored the
shameful treatment meted out to ihe
Indian lady.

As a result of the public outery both
in Britain and India, over this inci-
dent, the British Home Secretary gave
explicit. instructions the next day, viz.,
9nd February, that immigration officers
should not ask Medical Inspectors to
examine passengers with a view to
establishing whether they had borne
children or had had sexual relations.
On 5th February, the British Home
Secretary made a statement in the
House of Commons to this effect. The
British Government conveyed their
“deep regret” over the incident on 9th
February in a letter from the British
Parliamentary Under Secretary in the
Foreign Office to the Indian High Com-
missioner in London wherein he
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further stated that steps taken by the
British Government would ensure that
no such incident would occur again.
A copy of this letter was given to the
Ministry of External Affairs by the
British Deputy High Commissioner on
13th February.

Enquiries reveal that gynaecological
tests for flances applying to go to
Britain, which have presumably been
conducted for several years, have also
been occasionally carried out in India,
In reply to a question in the House of
Commons on 9th February, the British
Parliamentary Under Secretary in the
Foreign Office is quoted to have said
that in the past few years there had
been only two such cases in British
Posts abroad. This, we regret to say,
does not reflect the correct position,
since it excludes another and larger
category of women applicants, namely,
dependents. It has been confirmed
after further enquiries that there were
at least 34 cases las! year in New Delhi
alone where the British High Commis-
sion requested medical opinion ¢n the
marital status of women applicants
from a lady doctor. Following our
protest, such tests for the purpase have
been discontinued with immediate
effect also in India.

It has also come to light that British
immigration officers sometimes require
X-Ray examination of applicants for
entry into Britain. This queslion has
also been taken up with the British
authorities, The British High Com-
mission have clarified that chest X-
Rays are primarily for checking on T3
and that X-Rays for assessment of agé
are normalfy at the wrist and called
for rarely. We are examining the
matter further in consultation with our
own health authorities.

We have decided to make a uferel:we
at the U.N. Human Rights Commission
on the racially discriminatory merner
in which the gynaecological test has
been employed by the British {mmi-
gration authorities. The point came
up in the House of Commons on 5tb
February when the British Home
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retary was asked for figures of such
test on prospective, women immigrants
from a number of countrieg including
Australia, Cauada, Rhodeshia and
Spain. The Home Secretary replied that
the information requested was not avil-
:able. We intend to pursue the matter
further and call on the British Gov-
-ernment to conduct a full investigation.
Britain is no doubt free {o restrict jm-
migrants and visitors from any country,
but if its rules or the manner of
applying them are patently discrimi-
natory on a racial basis to our detri-
ment, it cannot but cast g shadow on
pur thriving friendship as equal
nations and peoples,

There can be no two opinions that
the case raises serious doubts about
the British Government’s immigration
policy. While we welcome the prompt
action taken by the British Home Sec-
retary lo stop the gynaecological tests,
we hope that Britain will also remove
all grounds for any suspicion of racial
discri:nination. This case has been an
aflront not only 1o an individual but
also o womanhood and to human
dignity. We would urge that an at-
mosphere of true racial harmony be
established in Britain whereby people
of Indian origin can live in peace and
honour in that country and visit
Britain without fear of harassment
and embarrassment.
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“You are probably sware that the
attitude of the British immigration
authorities has been constantly
giving rise to justifiable complaints.
In this particular case, however,
they seem to have broken all rules
of propriety and prudence. It
would be in the interest of our re-
lation and Britain's good name if
you could immediately have a
thorough enquiry ordered into the
unjustifiable practices adopied in the
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name of i.mmigratidn control and
assuage public opinion both in
Britain and in India.”
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The Chairman of the Commission,
Mr. David Lane, in a letter to the

Home Secretary, Mr. Merlyn Rees, has -

called for further public assurances to
repair the damage done and to satisty
the minority communities that steps
will be taken to avoid any repetition.

“Mr. Lane told the Home Secre-
tary that from the information avail-
able today, the Commission was
satisfied that there are features to
the immigration laws and their ad-
ministration which are racially dis-
criminatory and, therefore, totally
unacceptable to the Commission.”

ws_mﬁzwimﬁmtwaﬂr

SHRI JYOTIRMOY BOSU (Diamond
Harbour): It is a criminal assault.
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SHRI A. R. BADR] NARAYAN
(Shimoga): Sir, it is a matter of some
satisfacdtion that the Government of
Great Britain hag expressed its deep
regret to the Government of India
about this abominable examination of
Indian women when they go there as
immigrants. It is also a matter of
great satisfaction that they have
given an assurance that in future it
will not be resorted to. But, I am told,
this practice has been in existence for
more than six to seven years and, in
fact, it is part of the policy of the
British Government to have the immi-
grants axamined gynaecologically.
In that case, has this practice not
come to the notice of our High Com-
mission? Were they not aware that
this practice has been resorted to for
six or seven years? They should have
protested against it and seen to it that
it is abolished. It is only when some-
body chose to inform the authorities
about this matter and the news appear-
ed in the Manchester Guardian that
our High Commission took up the
matter and protested. Why did they
sleep over the matter all these years?
The External Affairs Minister should
explain why they did not protest
against this abominable crime all these
years.

In fact, this is racial discrimination.
When a guestion was put in the ¥ouse
of Commons, they have very cleverly
replied that they have no figures.
They were afraid that it the figures
were disclosed, they would reveal that
only brown people were examined and
not others. So, it is racial discrimi-
nation. Why were the officials of our
High Commission not alert on this
matter? This is a very important
matter and Indian womanhood i8
very sensitive to such practices. So,
this point must be explained by the
hon. Minister.

SHRI ATAL BIHARI VAJPAYEE:
I would like to make it very clear that
our High Commissioner in London was
the first to lodge a protest, as so0®
as. . .(Interruptions)
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MR. SPEAKER: He was saying that
this is in existence for the last so
many years.

SHRI ATAL BIHARI VAJPAYEE:
I have already said that this was the
first time that a lady... (Interruptions)
she had the courage to come out openly
and the paper reported it. Immediately
we decided to take up the matter, but
there is no question of. . .

SHRI SHYAMNANDAN MISHRA
(Begusarai): What has been done to
repair the damage done tg her?

SHRI ATAL BIHARI VAJPAYEE:
That question is being pursued separa-
fely.

MR. SPEAKER: You are creating
difficulty for me by answering others
also.

SHRI ATAL BIHARI VAJPAYEE:
It is for you to conirol the House.

MR. SPEAKER: This is a Calling
Attention. Only five are allowed.

SHRI ATAL BIHARI VAJPAYEE:
Ag soon as the matter was brought to
our notice. ...

SHRI DINEN BHATTACHARYA
(Serampore): Not to your notice, but
the High Commission.

SHRI ATAL BIHAR1 VAJPAYEE:
When [ say to our notice, I speak on
behalf of the Government, and the
High Commission is a part of the Gov-
ernment.

SHRI DINEN BHATTACHARYA:
Yoy did not do that.

SHRI ATAL BIHARI VAJPAYEE:
We did, I do not accept that. We
lodged a protest. A protest was lodged
both in London and in New Delhi.
There is no question of sleeping over
the matter. This matter was not
brought 1o our notice or to the notice
of the press or the public before. The
Commission has been in touch, but I
Would not like to say. . .

*#4Not recorded.
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SHRI JYOTIRMOY BOSU: What is
this gynaecological examination?

MR. SPEAKER: ] am calling the
next Member.

SHRI ATAL BIHARI VAJPAYEE:
My friend Shri Jyotirmoy Bosu. . .

MR. SPEAKER: Don't record any-
thing ***

(Interruptiong) **

SHRI A. R. BADRI NARAYAN: He
has not answered.

MR. SPEAKER: He has said it did
nol come to their notice.

SHRI M. V. CHANDRASEKHARA
MURTHY (Kanakapura): As earlier
pointed out, a 35 year old Indian
woman, a school teacher, was sub-
jected to the virginity test at Heath-
row Airport on 24th January, 1979.
She went to marry a London widower,
40 years old. As you know, the Indian
woman has the highest honoured
place in Indian society. The action
of the British immigration oificials is
highly condemnable by all persons of
the world, This Indian woman plead-
ed to be examined by a lady doctor,
but her request was turned down.
She was subjected to barbarous treat-
ment, Even the liberal element of
the British society has protested
against the internal gynaecological
examination of the immigrant wo-
men. Even old ladies are being
subjected to such monstrous tests to
discover if they have any communi-
cable disease. Even immigrant small
children were x-rayed to ascertain
their age.

I want to ask a specific question on
this delicate issue. Is it a fact that
eight Hindu women in 1968 were sub-
jected to the virginity test at the
same Heathrow Airport, and whether
the Government of India had protest-
ed, and if so, what was the reaction
of the British Government then?

- -
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Also, in this connection. I would
like to draw the attention of the Mi-
_ nister to the fact that the British
Government so far have not taken
action against the responsible officers,
i.e.,, Immigration officials, I also re-
quest the hon, Minister of ; External
Affairs to take up this issue in the
UNO and request the British Gov-
ernment to change their immigration
policy, so that this abnoxious practice
is put an end to. If the British Gov-
ernment fails to amend its immigra-
tion laws, I suggest to the non. Mi-
nister that it is better to cut our dip-
lomatic  relations with the British
Government for keeping the honour
and dignity of the Indian people.

SHRI ATAI BIHARI VAJPAYEE:
The hon. Member wanted io know
whether any cases of this nature
happened in 1968 and, if so, whether
any protest was lodged. I have al-
ready said that for the first time this
case came to light and immediately

we protested. A former junior Minis-

ter, Mr. Alex Lyon. is reported to
have said that such tests had been
performed in Dacca even in 1968....

SHRI JYOTIRMOY BOSU: What
a consolation!

SHRI ATAL BIHARI VAJPAYEE:
It is not a matter of consolation. In-
dia, Bangladesh and Pakistan are
united on this question.

MR. SPEAKER: You are walking
into his trap.

SHRI ATAL BJJARI VAJPAYEE:
It is a matter of racial discrimination,

PROF. P. G. MAVALANKAR
* (Gandhinagar): Do they form part
of the Immigration Rules?

SHRI ATAL BIHARI VAJPAYEE:
¥ a question is put, I will answer
that.
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PROF. P, G. MAVALANKAR: - He
is answering many other interrup-
tions. Let him answer this interrup-
tion also,

MR. SPEAKER:
culty.

That is the diffi-

PROF. P. G, MAVALANKAR: Are
there any rules for this kind of test
under the Immigration Rules?

SHRI ATAL BIHARI VAJPAYEE:
There are no such rules.

Mr. Lyon is reported to have said
recently:

“They did it frequently in Dacca
to discover whether a women was
or was not virgin if she claimed
to be a wife. I told them that they
have to stop it...."”

(Interruptions)y

SHRI SOMNATH CHATTERJEE
(Jadavpur): It was done only {o in-
sult us.

SHRI ATAL BIHARI VAJPAYEE:
He referred to 1068. That is why I
am answering to that,

SHRI JYOTIRMOY BOSU: Don't
make a simple thing comp'icated....

(Interruptions)

MR. SPEAKER: Don’t record.

SHRI JYOTIRMOY BOSU:** (In-
terruptions)**

MR. SPEAKER: This is a Call
Attention notice, The difficulty arises
when the Minister answers some in-
terruptions and does not answer other
interruptions, It is a rule that on
Call Attention notice no interruptions
are to be answered. This is not @&
debate at all, (Interruptions) Don't
record. Mr. Jyotirmoy osu wants to
interfere in every matter.

(Interruptions)** - -

**Not recorded.
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SHRI ATAL BIHARI VAJPAYEE:
A definite question Ras been put and
' am trying to reply to that (Inter-
-auptions) Can't we discusg this ques-
ion in an  orderly manner? 1 am
really surprised, We share your agi-
lation; we share your indignation.
But this is not the way to conduct the
debate in the House. A definite yues-
tion has been put and I am trying to
give a reply to that question. If there
are other questions, I am willing to
give replies.

SYRI SHYAMNANDAN MISHRA:
Sir, may I seek one clarification?

MR. SPEAKER: 1If it is a proper
motion, if you want to discuss it that
js a different matter, We are now on
a Call Attention notice. We must stick
to the rule. If a debate is nceded,
that is a different matter. On a Call
Attention notice, I do not allow.

SHRI SHYAMNANDAN MISHRA:
We are not seeking a debate on this
Call-Attention: we know the limited
scope of a Call Attention Motion.
But you would certainly agree with
us in this matter that we lave to
be satisfled with regard to certain
aspects of this delicate matter....

MR. SPEAKER: Who is to judge it?
Every Member thinks that he is not
satisfled. If you are not satisfled,

there are other methods to be Invok-
ed.

(Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): Tt is not a question of Indian
wemen alone, It is a question of our

.relationship with Britain, whether

We should stay in the Common-
wealth or not, Why don't you say
Fihat you will allow a full-fledged dis-
cussion on this?

SHRI SHYAMNANDAN MISHRA:
If the answers given by the Minis-
ter are not clear to the Members, then
is it not the duty of the Chair to ask

the Minister to give clear and definite
answers?
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MR. SPEAKER: The whole diffi-
culty is that, even before he makes
a statement, hundreds of interrup-
tions are made. If the answer is not
to the point, then it is the duty of
the Speaker to ask him to answer
to the point. But the difficulty is that
at every stage, whenever a Member
puts a question, other Members also
put their questions. (Interruptions)
Whenever it is not clear—I know my
duty—]1 will attend {o it.

SHRI K. GOPAL (Karur); May
I make a submission. (Interruptions)

MR. SPEAKER: Every Member
thinks that he has an important point
to make. I understand and appreciate
the importance of the point. But
there is a limitation here; we cannot
have a debate,

SHRI K. GOPAL: My submission
is this. This Call Attention is confined
only to a particular incident where
a school teacher was involved. What
we want is a discussion on the wider
question of relationship with Britain.
Our request to you is to allow a
full-fledged discussion on this.

MR. SPEAKER; That is a differ-
ent matter. That will be appropriate-
1y considered.

(Interruptions}

SHRI ATAL BIHARI VAJPAYEE:
Under the rules, the medical test is
permitted. But there is no specific
rule about the gynaecological test. The
whole trouble is that the guidelines
which should have been issued....

AN HON. MEMBER: By whom?

SHRI ATAL BIHARI VAJPAYEE:
Of course, by the British Govern-
ment. They have not been issued so
far. That is why, we had taken this
question, and the practice has been
stopped. I was referring to 1968
simply because the hon. Member had
referred to that year.
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MR. SPEAKER: Mr. Ram Gopal
Reddy.

(Interruptions)*
MR, SPEAKER: Do not record,
Mr. Ram Gopal Reddy.

SHRI M. RAM GOPAL REDDY
(Nizamabad): I want to kimow from
the hon. Minister whether they have
studied the immigration rules of Bri-
tain or not. For the last one month
a lot of protest has been raised not
only in our country but throughcut
the world and the British Parliament
is also seized of it.

I want to know whether our Indian
High Commissioner there has studied
the rules and, if somebody has ex-
ceeded the rules. has the British gov-
ernment taken any action against
those officers and have they at least
been suspended?

Sir, the chastity of Indian women

is something supreme and is dearer .

to her more than her life....

SHRIMATI AHILYA P, RANGNE-
KAR (Bombay North-Central): Why
Indian women, for all women.

SHRI ™. RAM GOPAL REDDY:
To protect the honour of our women-
hood, the bloodiest wars of history
were fought in this ancient land like
the wars of Mahabharata and Rama-
yana. When such wars were fought on
thig soil and on account of our asso-
ciation with them, the British knmow
our jeelings, it is atrocious that they
should subject our women to such in-
dignities and humiliation.

I want to know whether the Gov-
ernment is going to be content simply
with the protest they have lodged and
the apology or regret they have given.
The Government has got to do some-
thing more. Will the hon. Minister
kindly tell us if the Government is
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going to tell the British Government
that for this violation of the cherish-
ed principles of oux country, we ate -
going to take some serious action like
our dissociation from the Common-
wealth because it is only Indian wo-
men who have been subjected to such
tests and not any other women. Will
the Government lodge such a strong
protest with the British government?

I am satisfied with one aspect, that
the Prime Minister himself has taken
interest in the matter.. ..

SHRI JYOTIRMOY BQOSU. Get out
of the shackles of tha Commonwealth.

SHRI M. RAM GOPAL REDDY:
But he should have included one
more sentence which he has not done,
that for this sort of freatment, the
Indian government is thinking of dis-
sqciating itself from tne Common-
wealth. Sir, the Commonweaith is
there because we are there. Indig
out of Commonwealth, there will be
no Commonwealth and it will be
broken, and this is the desire of the
entire people of this country,

1 want a direct reply from the hon.
Minister.

PROF. P. G, MAVALANKAR: Ipn
on,a point of order. I rise before ﬂae
Minister replies, because Mr. Reddy
umelastqueﬂionermd aﬂertf-it.
the matter will be over.

MR. SPEAKER: That is not a point
of order,

PROF. P, G. MAVALANKAR: My
point of order will come at this stige
becauseaﬂerthu.ﬂsemtterwmhe
over,

Enrllerinhlsmplytothevuhﬂ
questions hon. Minister for 5
Affairs quoted from a letter of the
Prime Minister of our country to
British Prime Minister, My point of
order is: would you not direct him,

*Not recorded.
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5
on the basis of the established practice
that the letter from which he has quot-
-ed the paragraph, the entire communi-
cation should be placed on the Table
of the House. ...

SHRI ATAL BLHARI VAJPAYEE:
I am prepared to do so.

PROF. P. G. MAVALANKAR: 1
would suggest, apart from that letter,
all other documents and communica-
tions that passed between our govern-
ment and the British government on
this matter must be placed on the Table
of the House so that the country may
know what exchanges of communica-
tions took place between our govern-
ment and the British government on
this vital matter.

MR. SPEAKER: This is not a point
of order, It is up to the government
to place it on the Table of the House
so that the entire country may know.
Even if he quotes a particular portion
of a letter, it is not the rule that he
should place it.

PROF. P, G. MAVALANKAR: But
the Minister is prepared to do that.

SHR1 JYOTIRMOY BOSU: Under
the normal circumstances, when a wo-
man patient goes to a gynaecologist for
examination. her consent has to be
taken, ...

MR. SPEAKER: That is not a point
of ordér. Yoa want to make a speech
and 1 am allowing that.... (Interrup-
tions). Everbody wants to make a
speech under the garb of point of
order.

SHRI M. N. GOVINDAN NAIR:
About the immigration Taw, according
to the law, the officials are....

MR. SPEAKER: You had been a sen-
ior Minister for a. number of years,
you should know this is not a point of
order,
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SHRI M. N. GOVINDAN NAIR: He
is not answering that.

MR. SPEAKER: He would not ans-

wer it. I am not going to allow him
to answer that,

Mr. Minister, have you got anything
more to say?

PROF, SAMAR GUHA (Contai): I
am not on a point of order. Half a
minutes submission.

MR. SPEAKER: No, please. Kindly
excuse me. I have not allowed any-
body at all.

PROF, SAMAR GUHA: This is a
matter which is exercising the whole
mingd of the Indian people.

MR. SPEAKER: Mr. Guha, this is a
calling attention.

PROF. SAMAR GUHA:**

MR. SPEAKER: Don't record.
(Interruptions) **

Please answer only the quest:ons by
Shri Ram Gopal Reddy and nothing
more. Mr. Guha, you have not been

recorded. Why are you unnecessarily
troubling yourself?

SHRI M. N. GOVINDAN NAIR: I

want to raise a point of order. which
concerns the prestige of the House,

MR. SPEAKER: About what?

SHRI M. N. GOVINDAN NAIR: I
am raising the question of virginity.
I am questioning the statement which
he ig, going to make on which I rise
on a point of order.

MR. SPEAKER: That has not yet
ocome. We have not yet crossed the
bridge. You do that when it comes.
Mr. Minister, please answer only Shri
Ram Gopal Reddy’s questions. The
rest is nof yqurs,

**Not recorded.

T
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SHRI ATAL BIHARI VAJPAYEE:
What is your ruling on the points of
orders raised?

MR. SPEAKER: The points of
orders have been ruled out.

SHRI ATAL BIHAR] VAJPAYEE:
Sir, as I said, first of all, the rules do
not specifically lay down that the pas-
sengers who alight at the Heathrow
Airport will be subject to a gynaeco-
logical test.

SHRI JYOTIRMOY BOSU:; Medical
test,

MR. SPEAKER: Mr. Bosu, you are
interrupting every minute. Half the
time of the House is taken by you.
There must be some orderliness Mr.
Bosu,

SHRI ATAL BIHARI VAJPAYEE:
Sir, we have demanded a full enquiry
into the whole matter and I am happy
to say that this jemand has been sup-
ported by British Members of Parlia-
ment.

PROF. P. G. MAVALANKAR: Very
good,

SHRI ATAL BIHARI VAJPAYEE:
The Race Relations Action Group
Chairman, Mr. John Tillay, M.P. said
and I quote:

“The recent revelation are only a
small part of the system of inhuman
and humiliating procedures which
the would-be immigrants have to
undergo.”

He had also demanded an inquiry into
the Immigration Service following the
row over the virginity test over Asian
woman. My friend also has asked
about the question whether India will
leave the Commonwealth or not.

_ Bir, the Commonwealth is no longer
British. It is a multi-national, multi-
racial multi-religious, multi-lingual
Association of free countries, Instead
of leaving the Commonwealth, India
would like to enlist the support of all
those countries whose citizens are
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likely to be humiliated by the wrong
implementation of the Immigration
Laws. .

——

12.57 hrs.

COMMITTEE ON PRIVATE MEM-
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MR. SPEAKER: If the House so
pleases, I shall permit the Minister to
made the statement so that it will be
useful for the debate a 4 O’ Clock.

12.58 hrs,

STATEMENT RE: MINISTER OF EX-
TERNAL AFFAIRS' VISIT TO
CHINA

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): Mr. Speaker Sir......

SHRI M. N. GOVINDAN NAIR
(Trivandrum): rose.

MR. SPEAKER: Mr, Govindan Nair
hag a point of order.

SHRI M, N. GOVINDAN NAIR: Mr.
Speaker, Sir, our Foreign Minister
who was on tour in Ching had to cut
short his journey and come back. But,
unfortunately, after the whole ques-
tion has been discussed everywhere
else, he has now come out with this
statement. - I think this is an insult
to the House that he did not immedia-
tely come to this House ang report
both about Chinese aggression and
about his visit to China. We are
the direct representatives of the
people. On topleal issues which
agitate the mind of the entire people,



